
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  ///?c/f  Dated: 4 2021  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Deepak Singh Charak 
SIO Karan Singh Charak 
RIO Meen Charakan, P.O Smailpur, Tehsil Bari-Brahmna, District 
Samba 

vide notification No. I  dated  I 2.. 2_Of  or a period of one year has 

been extended till  )1 1).. 2022-after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolutelfinal  
enrollment as an Advocate is ordered there before.  

By Order 

(Mohamruid Yasin Beigh) 

Registrar (Adm.) 

No: c3/P4:4P  Dated:  /~ /c -2c)_/ 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same 
7. Mr. Deepak Singh Charak, Advocate 

for information and necessary action. \ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: I2O' /eq/(;/  Dated:  /6' / -.22-'(  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Swiha Kangotra 
D/O Vijay Kangotra 
RIO H.No.195, Ward No.12, Tehsil Road Akhnoor Jammu 

vide notification No.  516  dated  tO '7 2-O !&for a period of one year has 

been extended till  3!. 1 2- - after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: '/S7 ôç' —_tf/(&fDated: 
/7 to '2-&)/ 

Copy forwarded t the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Swiha Kangotra, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  /o5(P4/6fDated:  /6-/c2oZ!  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanjeet Ku mar 
Sf0 Chuni Lal 
RIO Bellana Jodhpur, Tehsil & District Doda 

vide notification NoR ( dated 22 I' 1?  for a period of one year has 

been extended till 3/ I)- •jô22-  after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal / extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

. \ 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:?.7tO i)Lpated:  /6 -Iô2o-i  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sanjeet Ku mar, Advocate 

for information and necessary action. 

Registrar Adm.) L 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No'/;5/,/ated:  /6  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ankur Sharma 
S/O Chander Kumar 
RIO W.No.16, Shiva Nagar,Behind Sheep Husbandry, District Kathua 

vide notification No.  7 I 2  dated  O, 12. 15  for a period of one year has 

been extended till 31.. .0)2—  after condonation of delay and subject to 

the verification of his/pet Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order J' -
'o'._  

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:f!//fL. ated:  / /c )& /  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ankur Sharma, Advocate 

for information and necessary action. 

Registrar (Adm 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  Dated: 2/  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nitish Sasan 
SIO Satish Kumar 
RIO W.No.11, H. No.89 Tehsil Haveli, Panditian, District Poonch 

vide notification No. dated  3 12 'iSfor  a period of one year has 

been extended till  3 ( J 2.. ZO--after  condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 
. 

(Mohammad Yasin Beigh) 

Registrar (AIm.) 

No:  /2Q- //ZJ/pDated:  /6- /' -w  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nitish Sasan, Advocate 

for information and necessary action. 

J .  
Registrar (Admj! 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:  / Dated: /1 M 7a2J  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zahir Abas 
S/O Abdul Aziz Khan 
RIO Village Potha, Manhas Surankote, District Poonch 

vide notification No.  E12.3  dated  15 2- 2O(for  a period of one year has 

been extended till  3 1. 1)_j 1o12-after condonation of delay and subject to 

the verification of histhef Certificates/LL.B Degrees from the concerned 

University and verification of his/ber character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar (4dm.) 

No:  c/3 /3g4f1ated:  /6 fc1 O2 /  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 
website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahir Abas, Advocate 

for information and necessary action. 

Registrar 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /2O/4'/,P  Dated: /  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Afshana Jan 
D/O Gh. Hassan Sheikh 
RIO Syed Hamidpora Nawab Bazar, Srinagar 

vide notification No.  (1 2  dated  (14 £ .lO/?for  a period of one year has 

been extended till  3 / (2 2012-after condonation of delay and subject to 

the verification of F/her Certificates/LL.B Degrees from the concerned 

University and verification of /her character and antecedents from the 

ClD. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:  cI S///9/,DDated:  /6  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Afshana Jan, Advocate 

for information and necessary action. 

Registrar Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  Dated:  /6/oi  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rakesh Singh Thakur 
SIO Sh Prem Chand Thakur 
RIO VPO Daggar, Tehsil Bani, District Kathua 

vide notification No.  642-dated 2 2Ofor  a period of one year has 

been extended till 3/. /2- 20:22-  after condonation of delay and subject to 

the verification of his/br Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licencelenrollment must 
be souqht before the date of expiry unless the absolutelfinal  
enrollment as an Advocate is ordered there before.  

By Order 

(Moham mad Yasin Beig) 

Registrar (Adm.) 

No:4fSS9//Z/LPDated: /St' /l9bj ()  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rakesh Singh Thakur, Advocate 

for information and necessary action. 

Registrar (Adm.' '-' 

(7\I0 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /!//ifq/; 7 
Dated:  /6 /O2'2/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jasmeet Kaur 
D/O Balvinder Singh 
RIO Chak Keeman, Arnia, Jammu 

vide notification Nof:f/ dated  3 ( 3 2_OItor a period of one year has 

been extended tili1  11 2..ö)_after  condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

ClD. 

The renewal / extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

-
O¼ 

(Moham mad Yasin Beigh) 

Registrar (Adm.) 

No:4/6O6/Kt/,PDated: //2c(  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Jasmeet Kaur, Advocate 

for information and necessary action. 

Registrar 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 1;/2/fq /(;p  Dated:  /6 4 2o2- I  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sandeep Bhagat 
S/O Lal Chand Bhagat 
RIO Hazuri Bagh Bohri, Jammu 

vide notification No.  f 6S  dated  5) 6 2.O!9'for  a period of one year has 

been extended till 3t 1 ) 2O)_)-  after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Moham mad Yasin Beigh) 

Registrar (Adm.) 

No: pated:/6/2.C)_-J  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sandeep Bhagat, Advocate 

for information and necessary action. 

Adm.) 

tv\ )4- 

Registrar 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akhlaq Hussain 
Sf0 Ghulam, Hussain 
RIO Chak Banola, Mendhar, District Poonch 

vide notification No.  4 dated  ( '2OIfor  a period of one year has 

been extended till 31' - 2-02-)-after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/bet character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm. 

No:E6 13/4J/;pDated:  /6 /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akhlaq Hussain, Advocate 

for information and necessary actiop. . 

Registrar Adm.)V1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:/)//fr4/Lp  Dated:  /6- /2 202 /  

Provisional admission granted under Advocates Act, 1961 in favour'of 

Mr. Abass Qader 
SIO Ghulam Qader Mir 
RIO Gundi Shorth Karnah Kupwara 
A/P Towheedabad, Maloora Srinagar 

vide notification No.  7~O  dated 101cffor a period of one year has 

been extended till 31, (2.262-)-  after condonation of delay and subject to 

the verification of his/her Certificates/LLB Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Moham mad Yasin Beigh) 

Registrar (Adm.) 

No:tc///j/4DDated:  /6- /2c2 (  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abass Qader, Advocate 

for information and necessary action. 

Registrar Ad / 1#J6 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:/2/6/,4/( Dated:  /6/o,22,  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anil Singh Andotra 
S/O Onkar Singh Andotra 
RIO Village Mirpuram, Ram Tehsil Nagri Parole, District Kathua 

vide notification No. dated 23 .2.. 20 (cfor  a period of one year has 

been extended till  3 I 1 2.. O--  after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CD. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: £fo9- /flc)Ji ated:  /6 /e-,  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anil Singh Andotra, Advocate 

for information and necessary action. 

' \ 
RegistràrfAdm.) 1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No://7(q//p  Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Kshitij Spolia 
S/O Kuldeep Kumar Sopolia 
RIO Dher Ph inter, Tehsil Bilawar, District Kathua 

vide notification No.  1 2-72.  dated  02- C (-2Oifor  a period of one year has 

been extended till  31. J). 2O)-)--after  condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolutelfinal  
enrollment as an Advocate is ordered there before.  

By Order ,-,. c.9J\o —'i 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 17c2O ..1/Jx,/ip  Dated: (' /0  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Kshitij Spolia, Advocate 

for information and necessary action. 

1—.  
Registrar (Adm. 

0 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N OTI F ICATION  

No:  Dated:  /6/r 2o2J 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shoket Mi 
SIO Mushtaq Ahmad 
RIO Lassana, Tehsil Surankote, District Poonch 

vide notification No.  I 25  dated O7 --t - ')_''(  br a period of one year has 

been extended till  f * I - 2-O)--  after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

,)• 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:4f7 92 ? 9/i/4Dated:  4' /  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shoket All, Advocate 

for information and necessary action. 

listra Ad 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  Dated: t'  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nitan Sharma 
Sf0 Sh. Madan Gopal 
RIO Village Neeli Nallah, P.O. Barolla, Tehsil & District Udhampur 

vide notification NoJ9O 3 dated  1 3 for a period of one year has 

been extended till  3 1 1 2- 2.O -½fter condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

. 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:LJ3/R/PDated  4  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nitan Sharma, Advocate 

for information and necessary action. 

R 77S1 Ac 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No://9/,//  Dated:  /6 /2o2/  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Arti Somria 
DIO Karan Singh Somria 
RIO H.No.797-A, Subash Nagar, Jammu 

vide notification No.7 c 9  dated  () .2-.O !1  for a period of one year has 

been extended till  3,1. 12.. 2O2..2-after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal / extension of provisional licence/enrollment must 
be sought before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

ByOrder
%J.,  

. \O 

(Mohammad Yasun Beigh) 

Registrar (Adm.) 

to 
No:  L2 If.- 3/I,/Lt  Dated:  /6- /0  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Arti Somria, Advocate 

for information and necessary action. 
. 

Registrar (Adm 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  /22 o/f9/4  Dated:  /6 /, 2")-]  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Razia Parveen 
DIO Fazul Ullah 
RIO Chuchot Yokma Shagran, Nugal, Leh-Ladakh 

vide notification No.S7  dated O7- 9' 2c'ffor  a period of one year has 

been extended till  I. I 2- 2-2--after  condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolutelfinal  
enrollment as an Advocate is ordered there before.  

By Order 

cm 

(Mohammad Yasin Beigh) 

Regist ra r(Ad m.) 

No: Ji/ated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Razia Parveen, Advocate 

for information and necessary action. 

/6- /o/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Jj Dated:  / - 4 2 2 /  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhishek Khajuria 
S/O Karam Chand Khajuria 
RIO Sallan, Dayalachak, Tehsil Hiranagar, District Kathua 

vide notification No.  (/(./2.-  dated  23 2. (S  for a period of one year has 

been extended till 3/. / . 2O)..2..  after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: L1SLf /ft7bated:  /. / 221  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhishek Khaj aria, Advocate 

for information and necessary action. 

2 



for information and recessary action. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:   Dated:  /&'- / -.2= ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Naresh Chander Sharma 
S/O Munshi Ram Chand 
RIO V.P.O Shama Chak/Simble Wala, District Jammu 

vide notification No. dated  O 7- i- 2O/  or a period of one year has 

been extended till 31. /2. O))-after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be sought before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

(Moham mad Yasin Beigh) 

Registrar (Adm.) 

No: S7-3/?/'LPDated:  /g—/c--2-1  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naresh Chander Sharma, Advocate, you are directed to submit 

Original LLB Degree. 



1" 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /239 7? 2/  Dated:  /- /— 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tayoub Javed 
S/O Shabir Ahmed 
RiO Kalaban, Tehsil Mendhar, District Poonch 

vide notification No. dated  I S LOI'r  a period of one year has 

been extended till  ( 1- 2-2 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolute/final  
enrollment as an Advocate is ordered there before.  

By Order 

.2-yo 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tayoub Javed, Advocate t 

for information and necessary action. 

'-': "----" 
Registrar (Adm.) L 

No:  'C 4//t//LPDated:  /-/e--2~s/ 



L Registra? 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:/ Dated:  //c  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sheetal Razdan 
D/O Kuldeep Krishan Razdan 
RIO H.No.842, Subash Nagar, Jammu 

vide notification NoP 7-  -f dated  / /O / 1  for a period of one year has 

been extended till  ? I / )-. 2-  after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the 

ClD. 

The renewal I extension of provisional licence/enrollment must 
be souqht before the date of expiry unless the absolutelfinal  
enrollment as an Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: /
/?t/11)Dated: 

//C  >>1. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sheetal Razdan, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  /22 Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sheeraz Akhter Malik, 
S/O Khalil Ur Rhman Malik 
RIO Samote, Koteranka, District Rajouri 
A/P H.No.427, NarwaL Pain, Satwari Cantt, Jammu 

vide Notification No. 1 1 dated f? 2O/  has been 
declared as Absolute/Final after condonation of delay. 

By Order 

e)
cI' " 

(Mohamm' dasin Beigh) 
Registrar (Adm.) 

No:  //c —2 )if  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sheeraz Akhter Malik, Advocate 

for information and necessary action. 

Registrar Ad 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /7,) Dated:  /—/2J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 infavourof: 

Mr. Hasnain Mustafa Khawja 
Sf0 Tasaduq Hussain Khawja 
RIO H.No.108, Green Park, High Colony, Bemina, Srinagar 

vide Notification No.  11 9  dated ô  - .- 2O)LO  has been 

declared as Absolute/Final after condonation of delay. 

By Order 

p___" 
(Mohammad Yasin Beig 

Registrar (Adm.) 

No: /(71',lted:  

Copy forwarded to t(ie: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Hasnain Mustafa Khawja, Advocate 

for information and necessary action. , 

4-,. \_____—__ 
Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/c/ Dated: -i  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Ashfaq Mir 
S/O Mohd Riaz 
RIO Viii. Saaj, Tehsil Thanamandi, District Rajouri 
AlP 11/1, Moh. Ramzanpora, nr. Eid Gah, Janipur, Jammu 

vide Notification No.  OO&  dated fS !ô ,2Othas  been 

declared as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  Dated: // - 2g)1  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Ashfaq Mir, Advocate 

for information and necessary action. 

Registrar (Ad 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  ,/ 2i///i Dated: / — / -- 2s7  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rabia Koser 
DIO Abdul Majid 
RIO Village Rajpura Tehsil Mandi, District Poonch 

vide Notification No.  dated /7% I 12_o18  has been 

declared as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: fr ..ö6/6/fa0Dated:  /-/- 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rabia Koser, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  O23 Dated: - /' 2-c' ;-1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Joyti Ku mar 
S/O Prithvi Nath 
RiO H.No.Lane No.3, H.No.8E, Anand Vihar, Talab Titlo, Jammu 

vide Notification No.  662-  dated  has been 

declared as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: / )?-
,
7t/6Pated:   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Joyti Kumar, Advocate 

for information and necessary action. 

Registrar dm.)A  I 'i 

' ? /D 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /2 / Dated: / /  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Urba Rashid 
D/O Haroon Rashid Bhat 
RIO House No.4, Lane No.7, Moominabad, Batmaloo, Srinagar 

vide Notification No. dated t61  6 2-o19  has been 
declared as Absolute/Final after condonation of delay. 

By Order 

(Mohammãi Yasin Beigh) 
Registrar (Adm.) 

No: 

 

/'00ated: /O—/c 2' >/  

 

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Urba Rashid, Advocate 

for information and necessary action. 

Registrar (Adm.) (-j 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  //c2c7  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Raj Mohinder Singh 
S/O Ranbir Singh 
RIO 10/13 Nanak Nagar, District Jammu 
AlP 89/2 Sector-2, Channi Himmat, Jammu 

vide Notification No.  1019 dated fo_- I —2Olohas been 

declared as Absolute/Final after condonation of delay. 

By Order 

C 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 2—)9/i4Dated: /'2)-/  

Copy forwarded t the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raj Mohinder Singh, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRLNAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/2 Dated: Id- fd -  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ajay Kumar 
SIO K. C. Bassa 
RIO Ward No.13, Tehsil Bishnah, District Jammu near J.D. Public School 

vide Notification No.  r22-  dated  o- o3- has been 
declared as Absolute/Final after condonation of delay. 

By Order 

. 
(M.1  ammad Yasin Beigh) 

gistrar (Adm.) 

No:  c33C t/Ec/tpDated:  /9- /0 -2o2i  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajay Kumar, Advocate 

for information and necessary action. / 

I 
egistrar (Adm.,0'-'1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 oF the Advocates Act, 1961) 

NOTIFICATION  

No:/Q~9 Dated: /9 /o ot  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tawheeda Akhter 
DIO Nisar Ahmad Khan 
R/O Liver P.O Srigufwara, Nai Basti, Sallar, District Anantnag 

vide Notification No. dated \'-Ol- has been 

declared as Absolute/Final after condonation of delay. 

By Order 

------ cIo 1 
hammad Yasin Beigh) 

egistrar (Adm.) 

No:43/3/f4/L1rP  Dated: /- (1 2O) /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tawheeda Akhter, Advocate 

for information and necessary action. 

ciistrar(Adm.)f ç'f '-J 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/) // Dated: //— 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naringin Singh 
S/O Bahadur Singh 
RIO Village Muthal, Aliniwas Teshsil Ukh rat District Ram ban 
A/P H.No.3, Manda Hills, Karan Nagar, Jammu 

vide Notification No.  dated IS 3.2-0119  has been 

declared as Absolute/Final after condonation of delay. 

By Order 

r..Ao ,.-,. iv 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: ///fbated: // - d)4  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naringin Singh, Advocate 

for information and necessary action. 

1)' 
Registrar Ad 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:  Dated: /8-/.—.2  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Muzaffer Iqbaf 
S/O Mohd Rashid 
RIO Village Dullian, Pothi, Haveli, District Poonch 

vide Notification No. dated 2O. 2..0U1  has been 
declared as Absolute/Final after condonation of delay. 

By Order 
p 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  '.~•  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Muzaffer IqbaL, Advocate 

for information and necessary action. 

Registrar Ad 

 

3JJD 

C 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated: /-/--2  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abhishek Vasudev 
Sf0 Rajinder Kumar Sharma 
RIO H.No.55 Jam Bazar, Jullaka Mohalla, Jammu 

vide Notification No.  1 (9 dated 2. 2oI  7 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Bei 
Registrar (Adm.) 

No: //i//ibated:  //2,2!  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhishek Vasudev, Advocate 

for information and necessary action. 

Registrar (Adm. 



0 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: j//( Dated: /'-/-.2i 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Marjuma 
D/O Ghulam Rasool 
RIO Samrah Teshsil Chktan District Kargil 
A/P H.No.38, Chougan Slathian, Jammu 

vide Notification No.  7-Lf'J_ dated 0 2- 12- '2O (6 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

, 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 1/ Dated: /—/6—i,/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Marjuma , Advocate 

for information and necessary action. 

• ;; 
Registrd 

3)fO 



Registrar 

>)" 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /2 Dated: //2cf  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. klan Ahmad Parray 
S/O Ghulam Mohammad Parray 
RIO Baghat Barzulla, Rawathpora, Srinagar 

vide Notification No.  9 6 dated Iô )-18  has been 

declared as Absolute/Final after condonation of delay. 

By Order 

No: '/#5/1ZPDated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irfan Ahmad Parray, Advocate 

for information and necessary action. 

10 • 

(MohammadYasin Beigh) 
Registrar (Adm.) 9 

/8/-i 1P OJ) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ?i? /)/4'  Dated: /  

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Abdul Qayoom 
S/O Abdul Latief 
RIO Naka Manjhari, Tehsil Mendhar, District Poonch 

vide Notification No. dated  1i 2.2C17has been 
declared as Absolute/Final after condonation of delay. 

By Order 

No: L'/9//h//bated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abdul Qayoom, Advocate 

for information and necessary action. 

• 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

// 2  



Registrar £d 

HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: L'; Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 infavourof: 

Mr. Mushtaq Ahmad Lone 
Sf0 Gh Mohd Lone 
Rio Wagar Budgam, Tehsil Khansahib, District Budgam 

vide Notification No.  99O dated  O( -01 -2-0is  been 
declared as Absolute/Final after condonation of delay. 

By Order 

O1' r\ 
. 

(MohammEE Yasin Beig 
Registrar (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mushtaq Ahmad Lone, Advocate 

for information and necessary action. 

(0 

o. 



Registrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

 Dated:	  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Priya Sharma 
D/O Jeet Kumar Sharma 
RIO Dongi near Higher Sec School Jatote, District Rajouri 
A/P Priya Darshini Girls Hostel University of Jammu, Baba Sahib 
Ambedkar Road, Jam mu 

vide Notification No.  !75 dated O 2..e f has been 

declared as Absolute/Final after condonation of delay. 

By Order 

. 

(Mohammad Yasin Beigh) 
Registrar(Adm.) Q 

No:  Dated:  /ø- /o —  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Priya Sharma, Advocate 

for information and necessary action. t 

l5JO 
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